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Delhi : फज  मुठभेड़ मामले म अपराध शाखा के 13 पुिलसकिमयो ं पर केस, 

मानवािधकार आयोग ने िदया था िनदश 

https://www.amarujala.com/delhi-ncr/delhi-case-against-13-policemen-of-crime-branch-
in-encounter-case-2024-08-24?src=top-subnav-amp 

अमर उजाला नेटवक, नई िद ी Published by: दु ंत शमा Updated Sat, 24 Aug 2024 02:31 AM IST 

इसम अपराध शाखा की त ालीन टीम के 13 पुिलसकिमयो ंको आरोपी बनाया गया है। मुठभेड़ म मारे गए 

राकेश के प रवार वालो ंने अपराध शाखा पर फज  मुठभेड़ का आरोप लगाया था और अदालत म यािचका 
देकर इस मामले की जांच करवाने की मांग की थी। 

अलीपुर इलाके म साल 2013 म अपराध शाखा और बदमाशो ं के बीच मुठभेड़ के मामले म रा ीय 

मानवािधकार आयोग के िनदश पर अब अलीपुर थाने म मामला दज िकया गया है। इसम अपराध शाखा की 
त ालीन टीम के 13 पुिलसकिमयो ंको आरोपी बनाया गया है। मुठभेड़ म मारे गए राकेश के प रवार वालो ं
ने अपराध शाखा पर फज  मुठभेड़ का आरोप लगाया था और अदालत म यािचका देकर इस मामले की जांच 

करवाने की मांग की थी। 

 
 

माच 2013 म अपराध शाखा की टीम ने िद ी पुिलस की टॉप टेन िल  म शािमल रहे मनोज मोरखेड़ी व 

उसके सािथयो ंको मुठभेड़ के बाद पकड़ा था। गोलीबारी म गग र मनोज मोरखेड़ी के साथी व रा ीय र 

के पहलवान राकेश को गोली लगी थी। उसकी मौत हो गई थी। तब से राकेश के प रवार वाले पुिलस पर 

फज  मुठभेड़ का आरोप लगाकर अदालत म लड़ाई लड़ रहे थे। 

 
 
प रवार वालो ंने अपना प  रखते ए कहा िक कार की जांच रपोट से पता चलता है िक फाय रंग कार के 

चारो ंतरफ से की गई थी। िपता ने दावा िकया िक तीन डा रो ंके मेिडकल बोड के पो माटम से यह भी 
पता चलता है िक राकेश के शव पर छह चोट थी।ं इनम एक गोली का िनशान था। जब िक पांच चोट लाठी या 
िकसी अ  हिथयार की थी।ं 

 
हालांिक अदालत ने मामले को िनर  कर िदया। उसके बाद प रवार वाले रा ीय मानवािधकार आयोग म 

गुहार लगाई थी। पुिलस अिधका रयो ंका कहना है िक मुठभेड़ म शािमल एक पुिलसकम  की मौत हो चुकी 
है, जबिक एक सेवािनवृत हो चुके ह। 11 पुिलसकम  िद ी पुिलस के अलग अलग यूिनट म तैनात ह। 
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Devdiscourse/Deccan Herald/News Meter/Siasat/Global gree News 

NHRC Demands Probe Into Deadly Andhra Pradesh Industrial 
Explosion 

https://www.devdiscourse.com/article/law-order/3061526-nhrc-demands-probe-into-
deadly-andhra-pradesh-industrial-explosion 

https://www.deccanherald.com/india/andhra-pradesh/nhrc-takes-suo-motu-cognisance-
of-anakapalli-pharma-factory-blast-tragedy-seeks-reports-from-cs-dgp-within-2-weeks-
3161755 

https://newsmeter.in/crime/nhrc-issues-notices-to-andhra-authorities-over-food-
poisoning-incidents-734698 

https://www.siasat.com/nhrc-issues-notices-to-andhra-authorities-over-food-poisoning-
incidents-3083920/ 

https://globalgreenews.com/2024/08/23/nhrc-issues-notices-to-andhra-pradesh-officials-
over-worker-deaths-in-anakapalli-industrial-explosion/ 

Devdiscourse News Desk | New Delhi | Updated: 23-08-2024 15:57 IST | Created: 23-
08-2024 15:57 IST 

The NHRC has called for a comprehensive investigation into an explosion at a private 
industrial unit in Andhra Pradesh's Anakapalli district, which resulted in 17 deaths and 
several injuries. Authorities have been directed to check for safety compliance and 
negligence, with a detailed report due within two weeks. 

The National Human Rights Commission (NHRC) has taken suo motu cognisance of a 
devastating explosion that killed at least 17 workers and injured several others at a 
private industrial unit in Andhra Pradesh's Anakapalli district. The commission has 
directed the authorities to conduct a thorough investigation. 

The explosion occurred on Wednesday during lunchtime, which, fortunately, limited the 
number of workers present in the plant and prevented even greater casualties. 
However, the death toll is expected to rise as search operations continue. 

Expressing deep concern over the apparent safety violations, the NHRC has issued 
notices to both the Andhra Pradesh chief secretary and the director general of police. 
The notices mandate an investigation to determine whether the industrial unit adhered 
to safety regulations and whether there was any negligence by supervising authorities. 

The commission has set a two-week deadline for a detailed report on the status of the 
FIR, treatment for the injured, and compensation for the victims' families. The NHRC 

DEVDISCOURSE, Online, 24.8.2024
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has also requested information on relief efforts and actions taken against any 
responsible officials. 

In the wake of the explosion, the State Disaster Response Force teams continue their 
search for survivors amid fears that more bodies may still be trapped under the rubble. 
The exact cause of the explosion remains unclear. 
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Financial Express/Orissa Diary/Devdiscourse/Orissa Diary/Devdiscourse 

NHRC orders probe into Andhra pharmaceutical factory fire resulting 
in 17 deaths 

https://www.financialexpress.com/india-news/nhrc-orders-probe-into-andhra-
pharmaceutical-factory-fire-resulting-in-17-deaths/3590850/ 

https://orissadiary.com/nhrc-india-investigates-worker-deaths-following-industrial-
explosion-in-anakapalli-andhra-pradesh/ 

https://www.devdiscourse.com/article/health/3061884-nhrc-probes-severe-food-
poisoning-incidents-in-andhra-pradesh 

https://orissadiary.com/nhrc-responds-to-food-poisoning-cases-affecting-70-students-
and-fatalities-at-orphanage-in-andhra-pradesh/ 

https://www.devdiscourse.com/article/law-order/3061538-nhrc-takes-suo-motu-
cognizance-of-food-poisoning-incidents-in-andhra-pradesh 

The NHRC voiced grave concern about what appeared to be a breach of safety protocol 
that caused the event 

Written by FE Online August 23, 2024 17:44 IST 

 
The NHRC has taken suo motu cognisance of the incident in which at least 17 workers 
were killed and numerous more were injured and instructed the authorities to carry out a 
comprehensive probe. The explosion took place at a private industrial plant in the 
Anakapalli district of Andhra Pradesh on Wednesday and ripped through a 
pharmaceutical facility.  

As it was lunchtime when the accident happened, there were fewer workers in the 
factory, which may have contributed to the greater damage. It is anticipated that the 
dead toll will increase as search efforts continue. 

In a statement released on Friday, the National Human Rights Commission (NHRC) 
voiced grave concern about what appeared to be a breach of safety protocol that 
caused the event. 

The director general of police and the chief secretary of Andhra Pradesh have received 
notices from the commission urging them to look into the matter thoroughly. The 
investigation is anticipated to look into whether the industrial unit complied with all 
safety rules and legal obligations and whether the authorities in charge of overseeing 
the plant were negligent in any way. 

FINANCIAL EXPRESS, Online, 24.8.2024
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A thorough report must be turned in to the NHRC within two weeks, under their 
mandate. The status of the FIR that was filed in relation to the incident, the medical care 
being given to the injured, and the payment of compensation to the relatives of the 
deceased or injured should all be included in the report. 

The commission has also requested details regarding any efforts made for the victims’ 
relief and rehabilitation, as well as the actions taken against those deemed accountable. 

The State Disaster Response Force team continued to look for survivors after the 
explosion, which caused considerable worry. The authorities worry that more bodies 
might be buried beneath the debris because the origin of the explosion is still unknown. 

(with inputs from PTI) 
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NHRC takes suo motu cognisance of Atchutapuram pharma unit 
blast, seeks reports from A.P. CS, DGP 

https://www.thehindu.com/news/national/andhra-pradesh/nhrc-takes-suo-motu-
cognisance-of-atchutapuram-pharma-unit-blast-seeks-reports-from-ap-cs-
dgp/article68559093.ece 

Media reports indicate violations of the victims’ right to life due to the negligence of the 
authorities concerned, says the rights panel; orders probe to check compliance of safety 
and legal norms by the unit 

Updated - August 23, 2024 09:11 pm IST 

Published - August 23, 2024 08:41 pm IST - GUNTUR  

The National Human Rights Commission (NHRC) has taken suo motu cognisance of 
media reports on the death of 17 workers and injuries to many others in the blast at a 
pharma unit at the Atchutapuram Special Economic Zone in Anakapalli district of 
Andhra Pradesh that occurred on August 21, 2024. 

The Commission, on Friday, August 23, observed that the contents of the media reports 
indicated violations of the victims’ right to life due to the negligence of the authorities 
concerned. It issued notices to the Chief Secretary and the Director General of Police, 
Andhra Pradesh, directing them to conduct a thorough investigation to check whether all 
the safety norms and legal provisions were being strictly followed by the owner of the 
pharma unit and supervised by the authorities concerned. It sought a detailed report 
within two weeks.  

The Commission observed that the reasons behind the explosion were still not clear. It 
wanted the report to include the status of the FIR, updated information on the health 
and medical treatment of the injured, disbursement of compensation, and any other 
relief or rehabilitation provided to the injured as well as the families of the deceased 
workers. 

The Commission also sought the details on the action taken against the officers 
responsible for the tragedy.  
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Hindu/ Deccan Chronicle/ News mill/ANI News/ 

NHRC takes suo motu cognisance of food poisoning cases in Andhra 
Pradesh 

https://www.thehindu.com/news/national/andhra-pradesh/nhrc-takes-suo-motu-
cognisance-of-food-poisoning-cases-in-andhra-pradesh/article68559068.ece 

https://www.deccanchronicle.com/southern-states/andhra-pradesh/nhrc-takes-suo-
motu-cognizance-of-anakapalli-sez-incident-issues-notice-to-ap-cs-and-dgp-1818478 

https://thenewsmill.com/2024/08/nhrc-takes-suo-motu-cognizance-of-deaths-in-reactor-
blast-in-andhras-anakapalli/ 

https://www.aninews.in/news/national/general-news/nhrc-takes-suo-motu-cognizance-
of-2-separate-incidents-of-food-poisoning-in-andhra20240824053033/ 

It issues notices to the State’s Chief Secretary and DGP, seeking a detailed report in 
two weeks 

Published - August 23, 2024 08:09 pm IST - GUNTUR 

The National Human Rights Commission (NHRC), basing on newspaper reports, has 
taken suo motu cognisance of the two food poisoning cases in Andhra Pradesh. 

The NHRC issued notices to the State’s Chief Secretary and the Director General of 
Police on August 22, seeking a detailed report on the two cases in two weeks. It also 
sought the progress made on the FIRs and the health status of the victims. “The report 
should also mention the steps taken / proposed to ensure that such painful incidents do 
not recur,” the notice said. 

In one incident, the health of 70 students was affected at Chittoor Apollo Health 
University. They are undergoing treatment at the Chittoor Government Hospital. In the 
other incident, three children died and 37 fell ill at an orphanage in Anakapalli district. 
They are admitted to different hospitals in Anakapalli and Visakhapatnam. 

The NHRC observed that the contents of the news reports, if true, raise a serious issue 
of violation of human rights. Both the incidents indicated negligence of the authorities 
concerned in ensuring proper food quality and health of the inmates, the NHRC 
observed. 
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News/Drugs control/ Latestly/ Latestly 

NHRC Takes Suo Motu Cognizance of Deaths in Andhra Pradesh 
Reactor Blast 

https://www.newsx.com/national/nhrc-takes-suo-motu-cognizance-of-deaths-in-andhra-
pradesh-reactor-blast/ 

https://drugscontrol.org/news-detail.php?newsid=40156 

https://www.latestly.com/agency-news/india-news-nhrc-takes-suo-motu-cognizance-of-
deaths-in-reactor-blast-in-andhras-anakapalli-6212081.html 

https://www.latestly.com/agency-news/india-news-nhrc-takes-suo-motu-cognizance-of-
2-separate-incidents-of-food-poisoning-in-andhra-6212075.html 

Edited By: Priyanka Koul 

Updated on: August 24, 2024 

The National Human Rights Commission (NHRC) of India has taken suo motu 
cognizance of the deaths resulting from a reactor blast at a pharmaceutical company in 
Andhra Pradesh’s Anakapalli. 

The NHRC acted upon media reports indicating that at least 17 workers died and 50 
others were injured in the explosion at a private industrial unit in the Atchutapuram 
Special Economic Zone, Anakapalli, on August 21. The cause of the explosion remains 
unclear. 

The Commission noted that the media reports suggest violations of the victims’ right to 
life due to alleged negligence by the concerned authorities. Consequently, the NHRC 
has issued notices to the Chief Secretary and the Director General of Police of Andhra 
Pradesh, directing a thorough investigation to determine whether all safety norms and 
legal provisions were strictly followed by the industrial unit’s owner and whether these 
were adequately supervised by the relevant authorities. A detailed report is to be 
submitted within two weeks. 

Reports indicate that the State Disaster Response Force (SDRF) teams are continuing 
to search for any survivors in the debris following the blast. However, there are fears 
that the death toll may rise as bodies are believed to be trapped. The exact number of 
workers on duty at the time of the blast is still unknown. 

The report is expected to include the status of the FIR, updated information on the 
health and medical treatment of the injured, details on the disbursement of 
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compensation, and any other relief or rehabilitation provided to the injured and the 
families of the deceased workers. 

The Commission has also requested updates on any actions taken against the officers 
found responsible for the tragedy. 
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In samachar / Udai purkiran 

NHRC ने आं  देश के अनकाप ी िजले म एक िनजी औ ोिगक इकाई म ए 

िव ोट म कई िमको ंकी किथत मौत का तः  सं ान िलया 

https://insamachar.com/nhrc-takes-suo-motu-cognizance-of-alleged-death-of-several-
workers-in-an-explosion-at-a-private-industrial-unit-in-anakapalle-district-of-andhra-
pradesh/ 

https://udaipurkiran.in/human-rights-commission-seeks-report-in-anakapalle-blast-case/ 

 Editor  Posted on23 अग  2024 

रा ीय मानव अिधकार आयोग (NHRC) ने मीिडया रपोट  का त: सं ान िलया है। रपोट के अनुसार 

21 अग , 2024 को आं  देश के अनकाप ी िजले के अ ुतपुरम िवशेष आिथक े  म एक िनजी 
औ ोिगक इकाई म रए र िव ोट म कम से कम 17 िमको ंकी मौत हो गई और 50 अ  घायल हो 
गए। िव ोट होने के कारण अभी भी  नही ंह। किथत तौर पर, रा  आपदा िति या बल की टीम 

िव ोट के बाद मलबे म जीिवत बचे लोगो ंकी तलाश कर रही ह। हालांिक, यह आशंका जताई जा रही है 

िक मृतको ंकी सं ा बढ़ सकती है ोिंक लाशो ंके फंसे होने की स ावना है। यह  नही ं है िक 

िव ोट के समय िकतने कमचारी ूटी पर थे। 

 

आयोग ने पाया है िक मीिडया रपोट  की साम ी से  है िक संबंिधत अिधका रयो ं ारा बरती गई 

लापरवाही के कारण पीिड़तो ं के जीवन के अिधकार का उ ंघन आ है। तदनुसार, आयोग ने मु  

सिचव और पुिलस महािनदेशक, आं  देश को नोिटस जारी िकया है, िजसम िनदश िदया गया है िक वे 

इस बात की गहन जांच कर िक औ ोिगक इकाई के मािलक ारा सभी सुर ा मानको ं और कानूनी 
ावधानो ंका स ी से पालन िकया जा रहा था या नही ंऔर संबंिधत अिधका रयो ं ारा इसकी िनगरानी की 

जा रही थी या नही ंतथा दो स ाह के भीतर एक िव ृत रपोट ुत कर। 

 

रपोट म एफआईआर की थित, घायलो ं के ा  और िचिक ा उपचार की अ तन जानकारी, 
मुआवजे का िवतरण और घायलो ं के साथ-साथ मृत िमको ं के प रवारो ं को दान की गई कोई अ  

राहत/पुनवास शािमल होने की अपे ा है। आयोग इस ासदी के िलए दोषी अिधका रयो,ं जो इस घटना के 

िलए िज ेदार थे, के खलाफ की गई कारवाई के बारे म भी जानना चाहेगा। 
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India voice/ Hindusthan samachar/  

NHRC स ः  दूिषत खा  पदाथ पर आं  देश के मु  सिचव और पुिलस 

महािनदेशक से मांगा जवाब, ब ो ंकी मौत और बीमार पड़ने पर िलया ACTION 

https://indiavoice.com/nhrc-strict-sought-answers-from-andhra-pradesh-chief-secretary-
and-director-general-of-police-on-contaminated-food-items/ 

https://www.hindusthansamachar.in/Encyc/2024/8/23/NHRC-seeks-report-from-Andhra-
Pradesh-Chief-Secret.php 

रा ीय मानवािधकार आयोग (NHRC) भारत ने आं  देश म गंभीर ा  सम ाएं पैदा करने वाली 
खा  िवषा ता की दो किथत घटनाओ ंके बारे म 19 और 21 अग , 2024 को मीिडया रपोट  पर 

तः  सं ान िलया है। एक घटना म किथत तौर पर िच ूर अपोलो हे  यूिनविसटी म खा  िवषा ता के 

कारण 70 छा ो ंका ा  गंभीर प से भािवत आ था। 

By HO BUREAU | Updated DateAugust 23, 2024 

नई िद ी। रा ीय मानवािधकार आयोग (NHRC) भारत ने आं  देश म गंभीर ा  सम ाएं पैदा 
करने वाली खा  िवषा ता की दो किथत घटनाओ ंके बारे म 19 और 21 अग , 2024 को मीिडया 
रपोट  पर तः  सं ान िलया है। एक घटना म किथत तौर पर िच ूर अपोलो हे  यूिनविसटी म खा  

िवषा ता के कारण 70 छा ो ंका ा  गंभीर प से भािवत आ था। 

िच ूर के सरकारी अ ताल म उनका इलाज चल रहा है। जबिक दूसरी घटना म अनाकाप ी िजले के 

एक अनाथालय म भोजन िवषा ता के बाद तीन ब ो ंकी मौत हो गई और 37 बीमार पड़ गए। उ  

अनाकाप ी और िवशाखाप नम के िविभ  अ तालो ंम भत  कराया गया है। आयोग ने पाया है िक 

समाचार रपोट  की साम ी, यिद स  है, पीिड़तो ंके मानवािधकारो ंके उ ंघन का गंभीर मु ा उठाती है। 

दोनो ं घटनाएं उिचत भोजन की गुणव ा और कैिदयो ं के ा  को सुिनि त करने के ित संबंिधत 

अिधका रयो ं की लापरवाही का संकेत देती ह। तदनुसार, आयोग ने आं  देश के मु  सिचव और 

पुिलस महािनदेशक को नोिटस जारी कर दो स ाह के भीतर दोनो ंमामलो ंपर िव ृत रपोट मांगी है। 

इसम FIR की थित और पीिड़तो ं की ा  थित को शािमल करने की उ ीद है। रपोट म यह 

सुिनि त करने के िलए उठाए गए और ािवत कदमो ंका भी उ ेख होना चािहए िक ऐसी ददनाक 

घटनाओ ंकी पुनरावृि  न हो। 
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Times of India/Millennium Post 

Pharma blast: NHRC issues notices to chief secretary, DGP 

https://timesofindia.indiatimes.com/city/vijayawada/nhrc-issues-notices-in-pharma-blast-
case/articleshow/112751928.cms 

https://www.millenniumpost.in/nation/nhrc-orders-probe-into-pharma-factory-fire-in-
andhra-576911 

Aug 24, 2024, 04.50 AM IST 

Vijayawada: The National Human Rights Commission (NHRC) has taken suo motu 
cognizance of media reports on the blast that claimed the lives of 17 workers at a 
pharma unit in Atchutapuram special economic zone of Anakapalli district. 

 

Consequently, the NHRC has issued notices to the chief secretary and the director 
general of police (DGP) of the state. The commission has requested the chief secretary 
and the DGP to conduct a comprehensive investigation to ascertain whether all safety 
regulations and legal provisions were being rigorously adhered to by the proprietor of 
the industrial unit and monitored by the relevant authorities. The NHRC has sought a 
report within a fortnight. 

 

We also published the following articles recently 

 

NHRC seeks report in 2 wksThe National Human Rights Commission (NHRC) took suo 
motu cognisance of the Badlapur case and demanded a report from the state 
government on the 12-hour delay in filing the FIR. The NHRC issued notices to the chief 
secretary and DGP, requesting details on the delay, case status, victims' health, and 
steps to prevent future occurrences.112662075 

SC has taken suo motu cognizance of Kolkata rape-murder case: What does this mean 
and what impact it could haveThe Supreme Court of India initiated proceedings on its 
own accord regarding the rape and murder of a postgraduate trainee doctor in Kolkata 
on August 9. This move aims to ensure a thorough investigation and enhanced security 
for medical professionals nationwide. The Indian Medical Association has urged the 
Centre for stronger policies and better protective measures in hospitals.112607391 
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Instruct senior IAS officers to resolve sewer overflow issues in Delhi: Atishi to chief 
secretaryDelhi's water minister Atishi instructed chief secretary Naresh Kumar to have 
senior IAS officers address sewer overflow issues in the city. Lieutenant Governor VK 
Saxena had earlier asked Kumar for a monthly inspection report due to recent deaths 
linked to poor civic infrastructure. Atishi emphasized the health risks and urged for 
immediate action and accountability.112633551 
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Pharma unit blast in Andhra: NHRC seeks report 

https://www.newindianexpress.com/states/andhra-pradesh/2024/Aug/24/pharma-unit-
blast-in-andhra-nhrc-seeks-report 

NHRC observed that the contents of the media reports indicate violations of the victims’ 
Right to Life due to the concerned authorities’ negligence. 

Updated on:  24 Aug 2024, 8:15 am 

VIJAYAWADA: Taking suo motu cognizance of the fire accident at a unit of Escientia 
Advanced Sciences Pvt Ltd in the Atchutapuram SEZ in Anakapalle district which 
claimed 17 lives and left several workers injured, the National Human Rights 
Commission (NHRC) has issued notices to the State government and the police to 
probe whether the safety norms and legal provisions were strictly followed by the 
management. The Commission has sought a detailed report within two weeks. 

NHRC observed that the contents of the media reports indicate violations of the victims’ 
Right to Life due to the concerned authorities’ negligence. Accordingly, notices have 
been issued to the Chief Secretary and the Director General of Police, directing them to 
launch a thorough investigation. 

“The report must include the status of the FIR, updated information on the health and 
medical treatment of the injured, disbursement of the compensation, and any other 
relief/rehabilitation provided to the injured as well as the families of the deceased 
workers,” the Commission said. 

Further, NHRC said it would also like to know about the action taken against the 
delinquent officers responsible for the tragedy. 
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 Suffering of children with Leukemia | NHRC directs Tamil Nadu 
Health Dept. to submit ATR over non-usage of Apheresis Machine 
purchased in June 2023 

https://www.scconline.com/blog/post/2024/08/23/suffering-children-leukemia-chennai-
ich-equipment-unused-apheresis-machine-nhrc-legal-news/ 

An article dated 11-7-2024 published in The New Indian Express, stated that despite 
Apheresis Machine's potential to significantly improve platelet availability, it remains 
unused, forcing patients to seek treatment elsewhere. 

Published on August 23, 2024 - By Sucheta 

National Human Rights Commission (NHRC): While considering a complaint concerning 
suffering of children with leukemia at the Government Institute of Child Health (ICH) in 
Chennai, due to hospital's failure to obtain a license for an apheresis machine 
purchased in June 2023, as highlighted in an article by The New Indian Express, the 
NHRC directed that a copy of the complaint be sent to Principal Secretary, Department 
of Health and Family Welfare, Government of Tamil Nadu calling for an Action Taken 
Report within four weeks. 

In an article dated 11-7-2024 published in The New Indian Express, titled "Leukemia 
patients in Chennai suffer as ICH equipment remains unused for a year", concerns were 
raised regarding pitiable condition of children in ICH, Chennai. 

The article stated that despite apheresis machine's (blood components separator) 
potential to significantly improve platelet availability, it remains unused, forcing patients 
to seek treatment elsewhere. As a result, hundreds of children in need of platelets at the 
Government Institute of Child Health (ICH) and Hospital for Children at Egmore are left 
stranded allegedly owing to the delay in obtaining a license from the State Drugs 
Control Department for the apheresis machine even a year after its purchase. 

An apheresis machine is a device that receives blood from a donor and separates blood 
components like plasma, platelets, white blood cells, and red blood cells. Usually from a 
donor's whole blood (without separating the components), only 50ml of platelet can be 
obtained; however, by using an apheresis machine, over 250 ml platelet can be 
obtained from a single donor. But without the machine, five to six donors are required to 
get the same number of platelets. 

The petitioner, a pro bono lawyer, filed a petition under S. 12 of Protection of Human 
Rights Act, 1993, stating that Leukemia patients on chemotherapy bear most of the 
brunt as they regularly require more platelets and transfusions. The hospital authorities 
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are yet to secure a license to operate the machine. The parents of patients needing 
platelets, therefore, are forced to travel to other hospitals. 

The petitioner submitted that the material on record shows endangerment of children's 
lives, and hence there has been a gross violation of Articles 21 and 47 of the 
Constitution read with Section 2(d) of the 1993 Act. The petitioner sought that the 
NHRC takes cognizance of the matter; direct the respondents to take appropriate steps; 
and call for a comprehensive, time-bound Action Taken Report (ATR) from all the 
concerned Respondents with respect to said gross inaction. 

Taking cognizance of the matter, the NHRC sought ATR from the Department of Health 
and Family Welfare, Government of Tamil Nadu within 4 weeks. The matter will be 
taken up in 4 weeks. 
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एनएचआरसी ने आं  देश म दवा फै री म आग की घटना की जांच का आदेश 

िदया 

https://hindi.theprint.in/india/nhrc-orders-probe-into-fire-at-medicine-factory-in-andhra-
pradesh/722063/?amp 

23 August, 2024 

नयी िद ी, 23 अग  (भाषा) रा ीय मानवािधकार आयोग (एनएचआरसी) ने आं  देश के अनकाप ी 
िजले म एक िनजी औ ोिगक इकाई म ए िव ोट की घटना का त: सं ान लेते ए अिधका रयो ंको 
इसकी सघन जांच का िनदश िदया है। 

इस िव ोट म कम से कम 17 िमको ंकी मौत हो गयी तथा कई अ  घायल हो गये। 

बुधवार को इस दवा िनमाण इकाई म भयंकर आग लग गयी थी और िव ोट आ था। इस घटना म 

नुकसान और ादा हो सकता था लेिकन जब यह हादसा आ तब भोजनावकाश होने के कारण वहां 
कम िमक थे। 

तलाश अिभयान जारी है और मृतको ंकी सं ा बढ़ने की आशंका है। 

एनएचआरसी ने सुर ा िनयमो ंके किथत उ ंघन को लेकर गहरी िचंता जतायी। बताया जाता है िक इसी 
उ ंघन के फल प यह घटना घटी। 

आयोग ने आं  देश के मु  सिचव और पुिलस महािनदेशक को नोिटस जारी कर उ  इस मामले की 
सघन जांच का िनदश िदया है। 

जांच म यह पड़ताल िकये जाने की संभावना है िक इस औ ोिगक इकाई ने सभी सुर ा िविनयमो ंएवं 

कानूनी शत  का पालन िकया था या नही,ं और यह भी िक इस इकाई की िनरी ण के िलए िज ेदार 
अिधका रयो ंकी ओर कोई लापरवाही तो नही ं ई थी। 

एनएचआरसी ने िनदश िदया है िक दो स ाह के भीतर िव ृत रपोट ुत की जाए। रपोट म घटना के 

संबंध म दज ाथिमकी की थित, घायलो ंके उपचार और जान गंवाने वाले लोगो ंके प रजनो ंया घायल 

ए लोगो ंको िदए गए मुआवजे का िववरण शािमल होना चािहए। 

आयोग ने पीिड़तो ंके राहत एवं पुनवास के िलए िकए गए यासो ंतथा िज ेदार अिधका रयो ंके खलाफ 

की गई कारवाई के बारे म भी जानकारी मांगी है। 

इस िव ोट से िचंता पैदा हो गयी है। रा  आपदा मोचन बल की टीम लोगो ंकी तलाश म लगी ई है। 
िव ोट की वजह सामने नही ंआ पायी है और शासन को डर है िक मलबे म और शव दबे हो सकते ह। 

भाषा राजकुमार मनीषा 
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राज थान म मिहलाओ ं के खलाफ अपराध म तेजी से आ इजाफा, NHRC ने 

गहलोत सरकार और डीजीपी को भेजा नोिटस 

https://navbharatlive.com/article/nhrc-sends-notice-to-the-gehlot-government-and-dgp-
crime-against-women-has-increased-rapidly-in-rajasthan-297807.html/amp 

By सीमा वमा Updated On:Mar 27, 2021 | 11:55 AM 
राज थान (Rajasthan) म मिहलाओ ंके खलाफ  अपराध बढ़ते की खबर िदन-िदन बढ़ती जा रही है।  

लगातार बढ़ती अपरािधक घटनाओ ंअब मिहलाएं खुद को असुरि त महसूस कर रही ह। राज थान म 

मिहलाओ ंके खलाफ बढ़ते अपराध को लेकर अब आयोग एक कदम उठाया है। मानवअिधकार आयोग 

ने बताया िक िपछले एक साल म मिहलाओ ंके खलाफ हो रहे अपराधो ंम ब त वृ  ई है। आयोग के 

आकड़ो ं  म बताया गया है िक अपराध के मामलो म 80 हजार मामले िसफ मिहलाओ ंके दज है िजसम 

12 हजार मामले िसफ बला ार  के दज िकये गए ह।  

 

रपोट के मुतािबक रा  म बला ार के 12 हजार मामले दज िकये गए है, आयोग ने अपराध पर रोक के 

िलए कड़ा कदम उठाया है. राज थान के जोधपुर म ए। नाबािलग के साथ गगरेप की घटना के बाद 

रा ीय मानवािधकार आयोग (National Human Rights Commission) ए न मूड म आ गई। 

 

वही,ं राज थान सरकार (State ) ने पुिलस मुख डीजीपी को नोिटस भेजा गया और कहा गया की 
,मिहलाओ ंके बढ़ते अपराध को कम करने के िलए समाचार प ो ंम  मिहलाओ ंके आरोपो ंको एक  करने 

और कतर कर, मिहलाओ ंके बढ़ते अपराध के मामले म ह ेप करने का अनुरोध िकया है। 

  

NAVBHARAT, Online, 24.8.2024
Page No. 0, Size:(0)cms X (0)cms.


	4c4970ad6d285f4bae13a1b7cbb16ed74bf6d7aeea42337800148d3bce5187b0.pdf
	b4fe221c3c279a414ec7830717072cc6e60319833f41107bdb090673dbf60069.pdf

